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E PART )

¥ LEGISLATIVE DEPARTMENT

; Motificating

% The 13th October, 2003

No. Leg. 23/2003—~The following Act of the Legistatire of the State of

tramreceived the assent of the Governor of Haryana on the 7th October, 2003,
i tereby published for general information - —
IIaryans Act No. 21 of 2003

THE BARYANA STATE INDUSTIBAL SECURITY FGRCE ACT, 2003
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Act

@ provide for the constitution wnd regrlation of Furce of the State for
protection and sccurity of Government treasurics, institutiony und
also to provide protection and seeirity (o autonomeous hodies,
1 establishments, industriad wndertakingy and the employecs
f of ull sueh industrial undertakings and for maters
connected therewith or incidental thereto.

Be it enacted by the Legislatwre of the Siate of Haryana in the Fifty-fourth
raofthe Republic of Iudia as follows . —

1. (1) This Act miay be called thie Haryana Stale [ndustrial Security Force  Short title,

43003 cxlenl and
k commencentcul,
i (2) It exiends to the whole of the State of Haryana,
! {3} It shall come into force on such date as the State Gover vyent may,
& xtification, appoint. '
? 2, Inthis Act, unless the context otherwise requires,— Drefinitivns.
: {(a) “autonomous body” means an institution wholly or partially run on
¢ the funds or grants of or controlled by the Governiuent ;
(b) “Dircctor Ueneral™ means the Director General of the Force appointed

under scction 4 ;
H {c) “emvolled members of the Force” means any upper subordinate, lower
-’; subordinate or any other member of the Force of the rani not lower

than that of a lower subordinate ;
] (d) “establishivent’” nmeans an office, rest heuose or such other institations

run by the Government |

{¢) “Foree™ means tiie State indusirial Security Force constiuted under
seclion 3 ;
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(o egstode” mewns e wresl or contingment of a person byt

!

meraher of ihe Force 1 aenecdance with (e rules made unden .
Ach ;

{0 “Covermnent” means thie Government of State of Haryana

.

(h} “indusirial undenaking™ means any undertaking pertaining ;0
schicduled mdustry mind icdudes an undertaking engaged inan -
other industey, or any trade, business or scrvice which oy B
tegubnted by law made by the Parfliamentor Legislative Assemblyd .
the State | '

(i} “imdostaal uaderiiking o public sector™ means an industri) ¢
wndertking owned, conteolled or mamaged by the Governmient a4 :
includes,— :
1 a Govermuent congaay as defined in section §17 of the !

L Companics (Central Aci 1 0f 1956} :

{ii} a Corporation cstablishod und contreled by the Govermment;

I  pat e . . - .
i (i) “instintes” means aoy oeenizadion meant lor advancement of Lrade, -
}:I ! ) b= .
£l business ar pny other social or an econonc services snd include
P banks, universities 2.0 olher educational mstitutions ;
~ {R) "Managing Hsector” inreiation 1o an industrial underlaking neuns
Lt the person, who exercises cortrol ever Cwe affairs of that undenaking
" and insludes s general manger, manaper, cluef exceutive officer o
calivd by anv ether camn
4 1
i . e - . .
) (B “wember of e Force™ nouns a person appoinied as such o the

Force under this Act
(nY “prescribed” ravany prescrined by rules made under qiis Act ;

i

[

f (1) “schediuled industry” seanr any industry eigaged in the manufaciue
{ or production of the articlos ment'oned in the First Schedule to s
I Indusiries Develnpiment und Regulavon Act, 1951 (Cemral Act 65 of
\ i931);,

‘ LTI i) o

{ (o) “Suae"ircans the Sine of ilaryana |

¥

; {p) “surategiv and vital {ustullations” means alt such viinerable poist

¢ OF areas us spxecifed by the Govermmant from time Lo thne, and declared
essential for the maintenance of the life of ile comnmuaity and which
regaiie spacial protection rgainst sabotuge ;

!

i

!

] (@) “upper subordinute” mears 2 person appointed to the Force as =
! ~ - i

i [nspecior. s Sub-Inspecto- or in Assistant Sub-Inspector;

L}

H

() "sepervisory officer™ seans any of the officers appointed undw
section 4 and includes any other officer appointed by the Governmeir.

i as supervea s aheer of Ty Foree
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{=) “lowcr suborclinate™ means a person appointed to the Force as a
ead Constabie, or Constahlc,

3. (1) The Govermment shall, by notification in the Official Gazetie,
constitute the Force to be called “The Haryana State [ndustrial Security Foree™,

(2) The Force shall consist of such number of supervisory officers,
per subordinates, lower subordinates and other enrollcd members and shall
seeeive such pay and other renwneration as may be prescribed.

(3) The Headquariers ofthe Force shall be at Panchkula o1 at such other

- plece as may be specified by the Government from fime 1o time.

4. (1) The Government may appoind a person o be the Direcior General of
the Force and may appoint oiher persons to be lnspectors General, Deputy
Inspectors General, Commandants, Deputy Commandants and Assistant
Commandants of the Force as Supervisory Officers,

(2) Thic Directar General and every other supervisory officer so appointed

- ynder sub-section (1) shall have and may exercise, such powers and perform such

dulies as may be prescribed. . .

3. The Dircctor General or such supervisory officer as may be antborised
y the Govermment shail curoll members of the Force inthe manue: peescribed.

6. Every enrolied member under section & shall be granted, on his
appointmicnt, a certilicate in the lorm preseribed under the seal of the Diregtor
General or zuch other supervisory officer us the Director General may specify in
this belali, and the person holding such certificate shall exercise the powers of an
erolied member of the Foree and perform such dutics as may be prescribed.

7. (1) The Dirccior General shall by the principal adu inistrative officer of
tne Force subjoct to the overall control of the Govermment, Ile shall exereise such
powers and perfornm such duties as puay be prescribed.

(2} Subject to the provisions of the sub-scetion (1) the administration
ofthe Force within sach: locud limits as may be prescribed shall be carried an by the
Inspectar General, Deputy Inspector General, Commandant, Deputy Commandant
of Assistant Comunandant in accordance wilh (he provisions of tlds Act and any
rules made thereunder and cvery supervisory officer pluced in charge of the
profeciion and security of Government treasurics, institutions, autonomoas bodices,
ndustrial undertakings, asscts owned and controlled by the State and Central
Govermments znd strategic and vital imstallations under Ltheir control shall function
o such terms and condjtions as may be presceibed and sha!l subject o any direction
Gatnuty he piven by the Goverament or the 2irector General in this behalf, discharge
lis functions under the general supervision, direction and conirol of the authority
cimrpe of the institutions, avienomous bodies ar stratepis and vital installations
and munaging directors of industrial underiskings.

Conststulion ol
thie FForce.

Appaintmenlt
and powers of
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General and
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8. i sholl be the daty of every officer acd member of the Foree, —

{i} toobeyand cxcoule all erders frwiully issued to him by his superior
authority;

(iiy to protuet und saivpuard the Government ircasurics, instiutions,
autonomous bodis, industrial underia <ings and assets owned and
contyolled by the Stare and Central Governments and strategic 2ud
vital instailations vuder then centrol;

(iii} to proteci and saleguard such other industrial underiakings and
installations Jor the protection and security of which he is deputed
under section 9

(iv) ta prolect and safegnard tic employees of the industrial
undertakirgs and installaticis relerred (o in clauses (ii) and {iii} ;

(v) tado any other act conducive to he protection and security of the
institutions, astonomous bocivs industrial undertakings and asscts
owned and controlicd by the S.ate and Central Goveraments and
strategic and vital mstallztions stjemed 1o in clauses (1) and (11)
and the employess referred w ia elause (iv).

9. (1) Subject to any geners) divechion of tic Govornment and the recovery
ot charges of the Force on such terms and conditions as may be preseribed, it shall
be lawld for the Dircctor Geaeral on a tequest received i this behalf from the
authority in cliarge ol the catablishments, institutions, awtonomous bodics,
industrial underinkings aml assets owned and controlled by the State and Central
Govemment and strateeic and vital instaflations which are not owned or controlied
by (he State Governmwnt or whichare inanced, awned or ceatrofled by the Central
Governmenlt, showing the necessity thereof, to depue such number of he members
ol the Force as the Director General may consider necessary for the protectionand
security thereof and any nstatlations attached thereto und the members of the
Force so depuicd shall be at ithe charge ol such officer or authoritly as directed by
the Director General or any other offizer on s behalf:

Provided that in the case of an establishment, institution, autonomous body,
undertaking, strategic and vila! instatlations contralled or managed by a company
i which the (Govarnment i not hoving interest, Foree shall be depuied with the
upproeval of the Government

Irovided further thal ¥ the Director General is of the opinien that the
circumnsiance necessitating the deputation of the Force have ceused 1o exist and
thie Force s neaded sormewhere es, he ma, witldeaw the Farce,

{2) Every member of the Force while discharging his functioas during the
pericd of deputativn shall coutinue to excicise Ure swme pawers and be subject to
lhe same responsipilities, discipline and pera des as would have been applicable
to nmt under this Act, if ke had been dischareing lwse duties in relation o an
establishment, an wmstitution. an mionomous uedy, an indastrial undertaking and

- —
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uits owned and controdled by ibe State aed Central Governmerits or sirategic
wd vizal installations of Suate Government.

6. {1} Any menhber of e Foree, may without any order froma Magisivate
od without a warrai awest,—

any persan, whe voluntarily eauses hurt (o ar attempts voluntarily
1o cause hurt te, or wrong:ully restraing or aitempts wrongfully to
restiain or assaplis, tlucateny o assaull of uscs or threalens or
aitempts to use criminal force 1o uny einployee, referred 1o i clanse
{iv) of sectiom B, or 1o him or any other member of the Farge in
discharpe oF his duly as sucls ciuplayee or it execution of his duty
as such nwnber, as 1he case may be, or with intent to provent or to
detec him from discharging his duly &s such membe- or in
sonsequence of anything done or alicmipted to be donz oy him in
the lawfud discharpe of Iiis duty as such member;

any person who has been concesned in, or against whom a
reasonable suspicion exisis of his baving been concerned in or
whe is found whing precautions to conceal his prescuce under
citcumstances which a{ford reason 1o believe that be is taking suck
precautions with 2 view lo committing copnizable affence wiich
refaies 10 properly belonging te, or in the premisces of am,
establishment, institution, autonomous body. mdustic! underiaking
and assets owned snd contrelled by the State and Centeat
Governguents o1 any strategic 2ed vitel installations refived to i
clauses (1) and (ii1) of seetion & | or relates to other instaliations, of
{9 property i the premizes of the other tastallavons, eferied o in
these clauses or the cstablishmenis, {nstitnlions, avlenomous
bodics, industriai underlukings witd sssets owned and controited
by the State and Ceniral Sovernment or strategic ad vital
installations fur the protection of which he is-deputud under
suclion 9

any person who comumits o atteimpts 1o commit 2 cognizable oifence
which involves or which is likely to involve danger, to the life of
any person eagaged i carrying on any work relating to any
establizsiument. iustitution, autonemeus buody, usdertaking, or
installations referred to in clause (ii) of this sub-section.

[{any person is found tespussing on the premises of any inlustriai

wdertaking relorted to i clanse (ii) of snb-section (1) he may, withont prejudice
o any oller proceedings winch may be 1eken ageinst him be remove 3 iom such
premises by any member et the Force.

11, (1) Whencver any mamber o1’ the Force, has reason to believe that zny
sach offence a
:search warraw zannot be obtained without affording the offsnder an opponunity

sis referred to in tection 1 Las been or is being commiied and that
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of cscaping or concealing evidestee of the offnnce, he mey detain the offender 2y
search his porson, Lelongings and premiscs fortineith aad, If he thinks prope:
griewt uny porson wian he his reasouc o hoaeve to have committed the offews

{2y The provisions of the Code of Criminal Procedure, 191
(Centrat Act2 ol 1970 velming o searches ueder thal Code shall, so G asnay 1': '
anply to scarch under this section, 3
12. any member off the Foree niking, arrest under this Act, shall withez! 3
unneeessary delas, make over the nersan sa arrested to a police officer, o, in ll?:;.;
bsense of apolice officer, take such person or cause himto be taken to the neares |- i

pohcn, station together with a repori of the circumslances occasioning the arrest &

rrojat

13. No suit or prosccuiion shall be catertamed in any Court against Lh: i
Force or against any oitieer or meraber of ke Foree or agains) any person actiag |
undet the avder or divecion o the Foree or aay ofticer or memwher of thie Foree (o '{"'
anyihing which is in good faith dong or intended o be done under this Act or :m)
rules made thereunder ;

14, No court shall take cognizinee of an offence zgainst any member oflhc :
Farce with regard 16 any act done by him while discliarging or purporting to aciia "

the diseharge of his duly except with the prior sanction of the Government.

ey

15. (1) Dvery member ol the TForce shall be considered to be always on -
duty and shall, oty tine, be liuble 1o be copleyed at any place within ic State of ;
Hareans and outside aisg.

.

{2) Nomemberofthe Feree shall engage himsell inaiy enploymentar |
alfice other than his dities aader Gins A

LR i

. (1) I the mstiers relating to punishiment and appeals (the provision of
the Pusgjuby Police Rulas, 1934 | us appliveble in the Siate of Haryana will apply to
the memiburs of the Foree,

. (1) Na member of the Forge, shall by o meniber of, or be associated in
30y Wiy wsth any krade wnion, labour nonon, political pady, except ol a purely -
soc.al, recreational and religious nature.

P i

Explanztion :—Ifany question ariszs as (o whether any socicty, institution,
association or organisation is of purely socizi rcorealional or religious nature, (he 3
decision of the Govermneal shall be finai.

{2} No mumber ol the Force shail participate in or address, any mcesting
or take part m oany demwnstation vrganise.d by a1y body of persons [or any
political pirpose oF {01 such othes pauposes as may be prescribed.

18. 11) Every person who for aay reanvirceases 10 be an enrolled member
ol ihe Foree, shall forthiwith suniender to wiy supervisory officer empowcered to
receive the same, his ceriificate ol sppointimernt, the arms, accoutrements, clotung
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aed other articles which have been Turnishe:d to him for the perfommance of dutics
sssnenrolled mepber of the Forew,

(2) Any person who wilfally neglects or refuses, to surregnder the articles
siequired by sub-seetion (13 shal be liable for foriviiue of Nmancial henefiis and
aroseciztion under the dew,

19, The Puiice (Inciicment to Disaltection) Act, 1922, shall apoiy 12 members
of the Force as itapplics to mentbers ol a Palice Foiee.

20. (1) The Government shall, in addition to the rule making powers
conferred on il by any other provisions of this Act, have power to make rules
gererally to carry out all or any ol the purposes ol this Act.

{2) Inparticular and without prejudice to the gencralily of Ihe foregoing
powers, such rules may provide for -

(a) regulaling the classes, ranks, grades, pay ! remuneration of
members of the Force and their conditions of service in the
Force ;

(b) reowlating the powers and duties of membery 3f the Force
authorised to exercise any fimetions by or under us Act ;

(e} fxing the period ol service for members of the Vosge

{3} prescribing the deseription and quantity afarms, accautrenents,
clothing and other necessary articles to be furnished to the
members of the Force ;

(v} prescribing the places of 1esidence of members of the Foree ;

{1) institution, management and regulation of any tund for any
purpose comnected wiath the administration of the Foree

(1) regulating the punishments and prescribing andhioritics to whom
appeals may be preferred from orders of Hunishments, or
remission of fines or other puniskments, and the procedure to
be followed for the disposal of such appeals ;

(h) reculating matters with respect of Foree custody under this Act
including the precedure 10 be tollowed for taking persons into
cusiody ;

(i) regutating matlers with respect to disposal of cases relating ta
ollences under this Act and specilving places in which persons
convicted under ihts Act may be conlined |

() the terms and comhinons suiyeet to which ; mbers of the Force
may be deputed under seetion 9 end the charges thereof.

Application of
Act, 1922 10
the members of
the Force.

Power to nake
rules.
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{2) Every rule made under this Act, shialt be laid as soon as may be alleritis
made hefore the Legislative Assebly while it 15 ia 2ession and ifbefoce tic CXDIry
of the session in which # s so Inid or the sesdog immediately following, &s
heishdive assembly agrees that the sules shundd be cither modified or annalley, ¥
the rule shall thereaier have elfect vnly in such nrudilied foru or be ulnoellect, s
the casc may be, so however, thal any such rodification or annulment shall be
without prejudice to the validity of anything previously done under that rulg,

R S Al -

R.S. MADAN,
Secretary to Government Haryans, ‘&
Legislative Departmient.
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